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Final Order
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In the matter of M/s Anmol Medicare TPA Ltd.
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[Based on reply to the Show Cause Notice (SCN) dated 14" November, 2022,

and submissions made during
Insurance and Regulatory and
Financial District, Nanakramgud

personal hearing held at the office of the
Development Authority of India (Authority),
a, Hyderabad, on 18" July, 2023, taken by a

Panel consisting of Member (Health) and Member (Non-Life).]

qg's{fir/ Background:
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The Insurance Regulatory and Development Authority of India (Authority) carried
out an inspection of M/s Anmol Medicare TPA Ltd. (TPA or Company) during the
period from 15 December, 2021 to 17t December, 2021. The Authority forwarded
a copy of the inspection report to the TPA on 20" January, 2022, seeking
comments and the TPA's comments were received vide their letter dated 4t
February, 2022.
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Show-Cause Notice(SCN), Reply

and Hearing:
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Upon examining the submissions made by the TPA, the Authority issued SCN to
the TPA on 14" November, 2022, which was responded to by the TPA vide their
letter dated 6™ December, 2022. A personal hearing was given to the TPA and it
was held at the office of the Authority on 18" July, 2023. Mr P. S. Kshatriya, CEO
and Mr. Mukesh Suthar, Chief Accountant attended the hearing on behalf of the
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TPA. On behalf of the Authority, Mr. TV Rao, General Manager (Enforcement &
Compliance [E&C]), Mr. Sanjay K Verma, Deputy General Manager (E&C.), Mr
Saket Gupta, Manager (E&C), and Mr. Viswanath V, Manager (E&C), were present
during the hearing.
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The submissions made by the TPA in their reply to the SCN and those made during
the course of the hearing have been considered and accordingly the Authority’s
decision on the charge is detailed below.

R, Efie & ygeitevon &1 grRiRm siv ufirevor &1 fHofa:

Charge, Gist of the submissions of the TPA and Decision of the Authority:

4. 3RIY / Charge
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Violation of code of conduct issued under clause 2 (s), Schedule Il Regulation 23
of IRDAI (TPA-Health Services) Regulations, 2016, which mandates the TPA to

not lend or grant any loan to any other company, entity or individual not connected
with its TPA business.
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TPA has granted loan to individuals other than employees and even after being

brought to its notice by its own Auditor, did not act upon the same - thus violating
the code of conduct referred above.

5. ¢IdiU T 3O / Reply of the TPA:
3ad femoht & Ifcafed oR =faqal & dey A, Ui 3 MagarR uegdieru faarn:

With respect to four persons named in the observation, the TPA submitted as
follows:

i) fager dt=me/ VIPUL P SHAH —

d 31/08/2019 9@ HUAl & HHAR! ¥ 3R dd ¥ I f&a1 1 %. 100000/ BT HUT
HTIT § | SUD 91 UG IAd & HRUI I3 U HHAR! & U H TG B U 3 HUA!
A RyFATARd foar T ol e SuAl fhddl HeR! Bl WRHS 6§ Ugd Wrd
&1 Fuer & adl § 3R I BT & Il B a6, IRg 1P Ig Ub HUdiGiaid
HIHET YT 3R 3o oafad T H U HHART & =0 8 SR 3B &, A 36 3o HBUI B
JHId! B3 & forg oo Iy fear |

He was an employee of the cémpany till 31/08/2019 and since then the loan of Rs.
100000/- advanced to him is outstanding. Subsequently he was transferred to the
another company in the group as an employee due to promotion. Normally
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company settles the account and makes recovery of outstanding loans before
relieving an employee but as this case was an exceptional one and the person has
continued as an employee in the group, he was given some time to repay the loan.

i) SIS UHA NG /DR. JAY M SHAH —

Jufdae A & R A 3 WieR far & f 1w w1 37961 FHAR T8 ¥
T SRk ST & ol Uah MeRie & RRdeR A1 oY 519 T 218 &1 T Siedraiy
& foTE 31 A Y & AU 5. 1000000/~ & U7 bt 3aggahar At ayt Hu-t
+ J&d YA 1. 51T UH 18 $1 06.06.2017 B a1l 4-A% & 18 &Y TH 26 A
JUGF B ®l gl & o S &b AW o ToId U & T &1 Ub Y HUl &
9 ¥% 06.10.2017 & 34T, W SUY g & da-da & omier &afda &t
IUARIAT & HRUT 9§ I WIDHR fhar a7 3R ST b1 Tl Iad A 30 A

2022 &1 31 B fordr T

During Personal Hearing, the TPA admitted that Mr. Jay M Shah was not their
employee and in fact was a relative of a director of the TPA at that time. Mr. Jay M
Shah needed a loan of Rs. 1000000/- for his professional purpose for short term
period and the company made payment to Dr. Jay M Shah on 06/06/2017. After 4-
month Jay M Shah gave cheque in the name of TPA's another group company
instead of company’s name towards repayment of the said loan on 06/10/2017 but
due to non-availability of the responsible person of Accounts team on the said day,
the cheque was accepted and deposited. The transaction as rectified on 30th March,
2022.

iii) BHIC T HEA - &. 155000/~ P! FHIT A
HEMALI A MEHTA — O/S OF RS 155000/-
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31.05.2021 & @Rl fern |

This transaction pertains to an office premises adjoining to the registered office of
the company. The company was willing to acquire the said premises. In 2017 Mrs.
Hemali A. Mehta was approached in the matter of executing the deal with the
owners of the premises. On her assurance she was given an advance of Rs.
700000/- for making part payment to one Mr. Sukumar Doshi and other co-owners
of the said premises. But she could not get the deal finalized and her efforts were
in vain. She therefore, returned Rs. 545000/- to the company in the same year
2017. Balance amount of Rs. 155000/~ was outstanding. Ultimately the company
was able to settle the deal and purchase the office premises on 31/05/2021.

v) JPUR N - ¥, 925000/~ T GBI MR
SUKUMAR DOSHI - O/S OF Rs. 925000/-

N YHAR A ¥ Wy A SO Uoliga srafer E s i fud sria aReR g
aifrd g1 AT A ot AR T, IWad GRWR & TH Yg-T1fAd 1 %. 600000/- HT
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